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o.v.f9PtMnt of Buddhlat Centr •• of 
CUUlck District, Orissa 

71. SHAI BRAJA MOHAN MOHANTY: 
Wilt the Minister of CIVIL AVIATION AND 
TOURISM be pJeased to state: 

(a) whether there is any proposal to 
develop the infrastructure facilities for tourist 
centres of Lolitagiri. Udaigiri and Ratnagiri 
Buddhist Centres in Cuttack district in Orissa 
to promote international tourism; if so, the 
details thereof; 

(b) whether the task force constituted 
for the purpose has submitted its report; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION AND TOUR-
ISM (SHRI SHIVRAJ V. PATIL): (a) Yes, Sir. 
With a view to ensuring planned and inte-
grated development of Lalitgiri, Ratnagiri 
and Udaigiri Buddhist Centres in Cuttad< 
district of Orissa. the Central Department of 
Tourism has got prepared a Master Plan 
through the Town and Country Planning 
Organisation. This Master Plan has been 
sent to the State Government of Orissa for 
initiating projects. 

(b) Yes, Sir. 

(c) The TaskForce identified four centres 
in Orissa viz, Udaigiri, Ratnagiri, Lalitgiri and 
Dhauli for development of infrastructure, 
publicity and promotion. The Central Depart-
ment of Tourism has asked the Government 
of Orissa to formulate specific proposals for 
financial assistance to develop tourism infra-
strudure at these centres. 

Findings of Team on Unintended 
Benefit. Earned by Drug Companies 

72. SHRI RAJ KUMAR RAI: Will the 
Minister of INDUSTRY be pleased to state: 

(a) ,whether his Ministry appointed a 
team to work out the unintended benefit 
made by drug companies; 

(b) if so, whether the team has SUbmit-
ted its report; and 

(c) the findings of the team and the 
action taken or contemplated thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE DE-
PARTMENT OF CHEMICALS AND PET-
ROCHEMICALS IN THE MINISTRY OF 
INDUSTRY (SHRI P. NAMGYAL): (a) The 
Government has constituted a Group which 
after going through the representations re-
ceived by the Government from various drug 
manufacturing companies or Drug Industrial 
Associations would make suggestions to the 
Government in order to determine a policy 
which could be uniformly applied in connec-
tion with the claims against various drug 
manufacturing companies arising under para 
7 (2) of OPCO, 1979. 

(b) and (c). The Group has submitted its 
Report which is under examination of tne 
Government. 

IAAlland In Sahar Airport, Bombay 

73. SHRI K.P. UNNIKRISHNAN: Will 
the Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state: 

(a) the extent of land owned or held by 
the International Airports Authority of India 
around Sahar International Airport, Bombay 
and between Sahar and Santacruz (Domes-
tic) Airport; 

(b) the area occupied.by unaut~rised 
squatters, trespassers and occupied by ille-
gal constructions, hutments and stums on 
this land; 




